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Renort on the Hon'ble NGT Noticc of hearine in Orisinal Aoplication No.

dated 29.10.2023 entitlcd "will the tide turn for the ship that ran asround

in Vizag?".

It is to submit that the Ilon'ble NG'I, New Delhi issued a nolice of hearing in

SUO-MOTU matter in OA No. 702 of 2023 vide letter datcd 10.11.2023 in

response to the News item appeared in "The Hindu" dated 29.10.2023 entitled

"witl the tide tum for the ship that ran aground inYizag?".

In this regard, it is submitted that:

l. l'he Vessel "tvtAA-Ship" is already in aground position will not overtum due

to tides and it is a safe Project because of Ship's ballast. The Vessel "MV River

Princess" mentioned in Goa is a floating Vessel that was agrounded due to

whether condition. After agrounding, the Vessel has not been overtumed and

rcmained safe and the Vessel was dismantled piece by piece working in SITU.

2. l'he MV MAA Ship, a vessel that ran aground due to adverse weather

conditions in the Bay of Bengal, was salvaged and beached near 'I'enneti Park

Beach, Visakhapatnam, in December 2021 . Recognizing its potential as a

tourism attraction, the Govemment of Andhra Pradesh and the Andhra Pradesh

'l-ourism Dcvelopmcnt Corporation (APTDC) have embarked on a joint venture

with M/s Gill Marines (Under the name ol' Shorc & Ship Resort), a reputable

marine contractor with extensive experience in salvagc operations and marine

in llastructurc developmenl.

3. It is submitted that the APTDC submittcd a request to the Irorest Department

on 11.02.2023 for clearance to provide access liom Jodugullapalem to the ship.

Subsequently, the DI-O, Visakhapatnam, recommended the proposal, and the

State Secretary provided in principle approval on 14.11.2023.'l'he proposal is

currently pcnding clearance with the DI.'O, Visakhapatnam, following an

Essential Details Sought (EDS) raised by thc IRO, Chennai, on 12.02.2024.
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4. It is submitted rhatthe APTDC submitted a proposal to the APCZMA on

20.06.2023, seeking clearance for the creation of tourism amenities at MV

MAA Ship. The project site falls under CRZ-I B & CRZ II, as per the approved

Coastal Zone Management Plan (CZMP). After the detailed discussions during

the 59th APCZMA meeting on 14.11.2023, clarifications wcre sought on 10

different issues, to which the APTDC provided detailed replies on 02.02.2024.

ln response to instructions from the I'Ion'ble NGT, additional clarifications were

submitted on 12.02.2024. The proposal is currently pending clearance at the

APCZMA.

5. It is submitted that both the Govemment of Andhra Pradesh and the APTDC,

in collaboration with IWs Gill Marines, are fully committed to executing the

tourism development project at MV MAA Ship as soon as the necessary

clearances are obtained from the APCZMA and the Forest Department. M/s Gill

Marines has already initiated restoration works, including anti-rusting coating

and other preservation efforts, both inside and outside the ship, in anticipation

of proj ect commencement

Hence, in view of the above circumstances, we therefore request this Hon'ble

Tribunal to consider the clearances required for the tourism development project

at MV MA.A Ship. The project holds significant promise for the economic

development of Visakhapatnam and the promotion of sustainable tourism in the

region. We committed to fulfilling all regulatory requirements as per law and

take these facts into consideration and pass orders in O.A.No. 26 of

ZO24accordingly and thus render justicc;

M
Andhra Pradesh Tourism DeY Corporation Limited

Managing Direct6r'''
A.P.Tourism Development Corporation Ltd.,

#55-17-2 to 4, Sth Floor

. " CGO Complex, lndustrial Estate

ft ,sutonagar, VIJAYAWADA - 520007
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